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MADHYA PRADESH ACT
No. 14 or 2024

THE MADHYA PRADESH GOVANSH VADH PRATISHEDH (SANSHODHAN)
ADHINIYAM, 2024

[ Received the assent of the Governor on the 14" August, 2024; assent first published in the "Madhya Pradesh
Gazette (Extra-ordinary)”, dated the 16" August, 2024. ]

An Act further to amend the Madhya Pradesh Govansh Vadh Pratishedh Adhiniyam, 2004.

Be it enacted by the Madhya Pradesh Legislature in the Seventy-fifth year of the Republic
of India as follows :-

Short title and 1. (1) This Act may be called the Madhya Pradesh Govansh Vadh Pratishedh
commencement. (Sanshodhan) Adhiniyam, 2024.

(2) It shall come into force from the date of its publication in Official Gazette.
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2. In Section 11 of the Madhya Pradesh Govansh Vadh Pratishedh Adhiniyam, 2004 gme,“dme“t of
(No. 6 of 2004),- ection 11.

(1) in sub-section (5), the following proviso shall be inserted, namely:-

"Provided that no order of confiscation shall be made under this section unless the
Collector issues an intimation in the prescribed format regarding the initiation
of proceedings for confiscation of the seized conveyance, cow progeny and beef
to the court having jurisdiction to try the offence for which such seizure has
been made.

(i) after sub-section (5), the following sub-section shall be added, namely:-

“(6) Notwithstanding anything to the contrary contained in the Act or any other law for
the time being in force, the Court having jurisdiction to try offences covered
by Section 4, 5, 6, 6-A and 6-B on account of which seizure has been made,
shall not make any order about the disposal or custody of the conveyance, cow
progeny and beef seized after it is received from the Collector an intimation
under sub-section (5) above about the initiation of the proceedings for the
confiscation of the seized conveyance, cow progeny and beef.”.
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